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IN THE CueNTRAL AUMINIST RATIVE TRISUNAL

PAT A BENCH,  PATNA
| Date of decision: 28.01.97

0.5, No, 3 472/96

Most, Shakuntala Devi, Applicant.
Vrs,
The Union of India & Ors, oo Respondents ,

Counsel for the applicant., ... Shri R, K.Jha,

ORVER UITATeD IN OPEN COURT

O R U & R

.
.

Hap'hle Mr, V N.Mehrora, Vice-Chairmanp

Heard the learnsd counsel for the aprlicant
on the guestion of admission.

2. This application has been filed praying that

the appointment of respondent no.6 on Compassionate g round

should be cancelled and in his place applicant no.2 shdild

be appointed.
It appars from the record that the deceased

3.
Pyrshottam 3hagwan, who was the husbamd of applicart no.
1 and father of applicant no.2 and also the father of
respondert no.6, died in harness. On his death prayer for

compass ionate approintmert of res'pondent no.6, who aprears
to be the step-son of apjplicant no.l, was made. The
applicant no.l also consented for the same. The name of
resporndernt no.6 was considered amd he was appointed on

compassionate grourd by the authority concerned. The

applicant no.l now asserts that before the appointment
of the ﬁp’&iitﬁ;’;mt xzrespordent no.6 she had given her

choice for the applicant no.2 on the ground that respon-

dent no.6 will not be vroperly mairtainingy her.




4, I have considered the assertions made by the

counsel for tte apnlicant, Ipn my view it camnnot be merely

on the choice of applicant no.l, which she has changed,
that ap ointmert on compassionate groind has to be made,

I do not £ind sufficient ground for admitting this

AR

(V . N.MEHROTRA )
V ICE-CHA IRMAN

)
application. It is accordimylv rejected.




